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jlew Dolhi, the 4\ rarch, 1987,

ro. T3 (1110, 261/5/37=T17) &+ In oxnerc \ s¢ of novorno
conforred by subwscction (1) of Soction 1214 j0f tho Incizgetay
-ety 1,01 (L3 of 1361) and notlfication o,8400 (F.l0,261/12/05=
TIJ dt. 30,8.85 ) a5 asended fror timo to tife, the Centrul
Uonad of Tireet lax.s hiveby direet that the Commdssioncr of
Taco cetox{ pncal)«IV, Calcutta shall porfo I cuch Qunctions in
r sphet of zuch porsons asstsced to Incouc-idy or furetaz or
Intor stetaz dn the Incono=tax lards, (ircioed, Jistricts and
V-ngos orocificd in the cosrospsnding ontricg in Colann 2 cnd
Columm 3 theroof as ore ugorioved by any of the ordors - ntionod
in Clauccs (o) t9 (h) of _nu=scction (2) of [petion 246 of tho
"Iaccime-toz ety 1901, in sub=gsection (1) of (betisn 11 of the
Comn ning (Provits) Juretan, set, 1064 (7 of #96%) ad in
~ubeccetion (1) of toction 15 of tho Intrrosthebtax pet, 1974

(45 of 1574) ani also in rosniet 2f such naropng or clascon of
“arsons 0s tho Lonrs haw Jizcedod or may (iropt in futurc in
ageor innco vith provisions of clausy (1) of (fbescction (2) of
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l.hcreas on Incene -t.ux Jircle, uaraﬂ or Jistrict of .onge
or rart theresf standc trunsferred by this {letific.:tien from
‘eae chargc to> andther chaarg., aprauls aris :Un;, out of the
assesccentn Lado 'in that Incu.sat x lard Ci:r'cle or Ulstrict
er ang: er rart thercef and nending 1mdmtoly b.for. the
dute of this liotification befors the Lermispiener of Incecetax
(:; pesis) of tho charge fren vhich that Inchueetax Circle, District
vard or Lango or Jarbk tuerent ias transfermi shall, trom Eh
.zte of this Tatificatlen takes cf.cet, be ‘transferrcd to ond
d alt with by tha Ceriissiener of Incsm-ta.k( ompeals) ef the
ckarge to vhem the caic Ward, Circle or Jishr.!.ct or . g.ige or
~grt thercof is transferred,

This Tetific-tion shall teke of. ec’b ﬁ‘cm 1=3=1937.
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1. Ihe Chief Cormissioner(admn. ) and Ctmislw.sms- of Inconeetax,
est ivngal-I, Calcutta,

2, The Tepistrar, Inceue-tax MOHplllato :rimm,l, ALY,

30 J.HL- MI (Rp o? mu&tin’ u‘-“.l Lﬁ-&m.
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5. IICC ncetlons

6, Ihe .Toint; Geer: thry 20d legal :uv:ma..!', ldl.nistry of iaw,
‘hl.shtri vhavun, Iov ik eri.
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